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® SARADHA CHIT FUND SCAM
SC notice to Rajeev Kumar on CBI’s plea challenging anticipatory bail

PRESS TRUST OF INDIA
New Delhi, November 29

THE SUPREME COURT on Fri-
day sought response from
West Bengal cadre IPS officer
Rajeev Kumar on CBI's appeal
challenging the anticipatory
bail granted to him in the

AlIIMS falls

multi-crore Saradha chit fund
scam case.

While issuing notice to
Kumaron CBI'sappeal,abench
headed by Chief Justice S A
Bobde told solicitor general
Tushar Mehta, appearing for
the CBI, that the probe agency
has to convince the court why

| . OFFICEOF THE EXECUTIVE ENGINEER, |

) PMGSY DIVISION, KISHTWAR
(Phone/Fax No. 01995-260517, E-mail: xenpmgsykishtwar @rediffmail.com)

the former Kolkata Police com-
missioner's custody was
needed in the case.

"We are issuing notice. You
have to convince us why his

custodyisnecessary.Thatisthe |

only thing. Otherwise he is a
high ranking official," the
bench, also comprising Jus-

tices BR Gavaiand Surya Kant,
told Mehta.

Mehta told the bench that
Kumar was earlier absconding

for quite some time and he has The Saradha group of com-
suppressed relevant materials  paniesallegedly duped lakhs of
which were collected by him  people to the tune of ¥2,500
during the probe. crore, promising higher rates

of return on theirinvestments.

Kumarwas partof the Special
Investigation Team (SIT) set up
by the West Bengal government

for probing the scam before the
Supreme Courthanded overthe
case, along with other chit fund
cases,tothe CBIin 2014.

MINDA FINANCE LIMITED

Regd. Dffice: B-64/1, Wazirpur Industrial Area, Delhi-110
Wabsite: wwwemindatinance.cam, E-amail: lalitk)

(CIN: L67120DL1985PLCO21349)
Tel No.: 011 43
Endagroup.com

POSTAL BALLOT NOTICE

The shareholders are informed that pursuant to Section 10 and other applicable provisions, if any, of the Companies Act, 2013
{"Companies Act”) read with Rules 20, 22 of the Companies (Management and Administration) Rules, 2014 and all other

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulatlon 6 of the Insolvency and Bankruptey Board of India

{Insotvency Rasclution Process for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF JNS INFRATECH PRIVATE LIMITED

RELEVANT PARTICULARS

1. |MNeme of corporate debior
2. | Dateofincorporation of corporate debioe
3. | Authodty underwhich comparate deglar is
fira:.r:rmra.‘.Ed.'rEgislered

JHS INFRATECH PRIVATE LIMITED
DEME2013 B
Hagsiraral Campanies-Dekhl

“Sh. Ranjeet Kumar

No. PMGSY/K/2218-22

4, | Corporate identty No, ! Limited Liabiity

prey to
banking
fraud, loses
over X12 cr

PAYAL BANERJEE
New Delhi, November 29

INDIA'S PREMIER MEDICAL
institute AIIMS fell prey to a
banking fraud as over I12
crore has been stolen from its
two bank accounts with the
State Bank of India byallegedly
using‘cloned cheques’overthe
past one month, official
sources said.

The money has been
siphoned off from the bank
accounts the AIIMS has with
the State Bank of India (SBI)
fromitsnon-homebranchesin
other cities, the sources said.

Even after the fraud came
to light, attempts were made
toillegallywithdraw over 329
crore allegedly using cloned
cheques from SBI'snon-home
brancheslocated in Dehradun
and Mumbai in the last one
week.

However, the attempts
were foiled.

The hospital administra-
tion has already approached
the Economic Offences Wing
of Delhi Police seeking an
investigation into the scam.

According to an official,
fraud cheque leaves presented
at SBI'sbranches passed UVray
tests,and in most of the cases,
the original cheque leaveswith
same series were still in the
possession of the institute, the
AIIMS said in a report to the
health ministry.

It said the SBI has failed to
follow verification protocol
while clearing cheques at non-
home branches and asked the
bank to deposit the stolen
amount. — PTI

Ratul Puri
moves bail
plea, court
seeks ED’s
response

PRESS TRUST OF INDIA
New Delhi, November 29

A DELHI COURT on Friday
sought response from the
Enforcement Directorate
(ED) on a bail application
filed by businessman Ratul
Puri, nephew of Madhya
Pradesh chief minister
Kamal Nath,in a moneylaun-
dering case related to a bank
loan fraud.

The ED had arrested Puri

R/o Village Bhasin Bigha, P.O. Tulsigarh,
PS Chandi, Distt. Nalanda Bihar

Sub: Construction & Maintenance of Road from Bhagna to
Dachla Package No. JK04- 412 Regular PMGSY (Batch-I
2017-18) Stage-ll Block Kishtwar Length= 4.90 Km. (Using
Ecogreen Probase Technology).

Allotment No.: CEJ/PMGSY/27147-56 Dated: 12.01.2019 &
Agreement No.: CE/PMGSY/J/450 Dated: 12.01.2019.

Dear Sir,

The above subjected work was allotted to you from the office of
Chief Engineer PMGSY (JKRDDA) Jammu vide Allotment Letter No.
CEJ/PMGSY/27147-56 Dated: 12.01.2019. The said work was to be
started within fifteen days from the issue of Allotment Letter i.e.
27.01.2019 and the work was to be completed within 12 months. But
you have failed to start the said work till date. You were directed vide
this office letters No.: PMGSY/K 2866-68 dated: 23.02.2019,
PMGSY/K/58-62 Dated: 08.04.2019 & PMGSY/K/1835-37 Dated:
14.10.2019 to start the work but till date you did not start the same.

The 4th & final notice issued vide this office No.:
PMGSY/K/2011-15 dated: 01.11.2019 under which you were
informed to start the work otherwise this office has left no option
except to publish the next notice in the Newspaper & your contract
shall be recommended for cancellation after forfeiting the CDR, but all
in vain.

Keeping in view the above correspondence after which you have
completely failed to start the said work till date. Now finally through the
medium of this notice you are once again directed to start the said
work within seven days from the publishing of this notice in the
Newspaper, otherwise your contract shall be recommended for can-
cellation & the fresh tenders shall be invited at your risk & cost with-
out any further correspondence.

Dated: 22.11.2019

Ref.:

Yours Sincerely,
Sd/- Executive Engineer,

DIPJ-9813 PMGSY Division, Kishtwar.

FOR THE ATTENTION OF THEC REDITORS OF STOCKFLOW EXPRESS PRIVATE LIMITED
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FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankrupicy Board of India
(Insolvency Resolulion Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1| Mame of Corporate Debtor STOCKFLOW EXPRESS PRIVATE LIMITED
2. | Date ol incorparation of Corporale Dedlor H4-01-2007
3, | Authaniy under which Corporate Debior is ROC-Dehi

incarporabad | ragislered

4 | Corporate Identiby Mo, ! Lirded Liability
Hentifization ka, of corporate debsor

US1B080LA006PTCA1AT108

KHE-406, Ground Floor, &- Block, Gafi Mo 8,
Mzhipalpur Extension, Dedhi - 110037

(23]

Address of tha regestarad affice and prncipal
affice (il ary} af corparabe deblor

26-11-2015 { Grder communicated o fe IRP
an 2B-11-2018)

f. |Irsabvancy commancameanl daba in respac of
corporale dablar

24-05- 2020 {180 gays from the: date: of
cammencermand of nesalulion process which s
E-11-2018)

ALOK KALUSHM
IBEUPA-D02NP-MO0253 201 7-181 0TET
Address - Flat Mo, G-105, Zai Beba
Apariments, Rohini Secior - 9, Delhi-110085
Email- alok_kaushiireahoo,com

10, Address and e-mai o be w=ed for cormespondence | Address- 3R, 3nd Floor, Pears Businass Park,
wilh the interim reselution profassional Metaji Subhash Place, Maw Dalhi-110034
Ermall = cirp, stockdowi@gmead, com

12-12-2018

i. |Estimated date of closwe of insobancy resciutian
(OGRS

8. | Mame and Regisiration rumber of the insabeancy
[fr{llﬁﬁl'.'ll'liﬂﬂ-.'J.II"!;IEISF'Ill.‘.‘fﬂII"'JNlIll'.'I-’I L'flirllﬁﬁlil‘&'

0, | Address and amai of the intanm rasciution
professicnal, &5 registerad with the board

1| Last davt dor submissional caims

12 |Classes af crediars, if amy, under dause (b of sub-
section (B4} of sactian 21, ascartanad by ha intanm
resolution professional

Kot Applcanle

13 [Names of msalvency professiorals ientifed o 2
as euthorised representative of credibors in & class
e rames ko eachclass)

Mol Appiicabie

The submission of claims with nroofs 5 10 ba
made in sccandanca with chaptar iv of tha
insoivency and bankrupicy baard of noa
(insalvancy resolition process for corporais
parsons) raguiations 2016,

Yo may chricad e melevant ks 3 wiblink
= hittps e, [bbl gov infhome/downloads
Mofica = haraby given that the Hon'ble  Maticnal Company Law Tribunad, Delbi has ordered the
cammencameani of Carparate Insolvency Resolution Process of STOCKFLOW EXPRESS
PRIVATE LIMITED on 26-11-2019 wide order mo, (IB-2414(K00 2019, The crder has been
commuricaied tolhe IRP an 28-11-2019

The gredilors ol STOCKFLOW EXPRESS PRIVATE LIMITED ané heraby called waon b submi Bl
clams with prood on or balore 12-12-2019 1o ha Inderen Resolution Profassonal ol the addrass
menlizred agains enlry Moo,

Tha financial creditars shall submit thair proaf of claims by elaciranic mears anly. AR ofher credilors may
submit e claimes with proof, inparsan, by pastar by slactnonic means.

Submission of false or misleading proofs of claim shall attract penalties.

14, | {a} Riekant foems and
() Drelails of authorized representalives ane
gueilabla Bf:

Sdi-
Mama and Signature of Inledm Resclulion Prafassionat ALOK KAUSHIK
Reg No.:iBEIIPA-002/IP-NDOZ53/2017-1811 0767 |

Date; 20801175019
| Place; Mew Dei

SCHEDULE Nl
Form B

PUELIC ANNDUNCEMENT
{Requlation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEROLDERS OF 53 ELECTRICAL & ELECTROMICS PRIVATE LIMITED

RELEVANT PARTICULARS
| [NAME OF CORFORATE DEBTOR 53 ELECTRICAL & ELECTRONICS PRIVATE LIMITED
2 |DATE OF INCORPORATION OF J0-05- 2011

CORPORATE DEBTOR

4 |AUTHORITY UMDER WHICH CORPORATE |Registrar of Companies, Delhi
OEETOR IS INCORPORATED] AEGISTERED

4 (CORPORATE IDENTITY MUMBER [ LIMITED (U315000L201 1PTC2 20030
LIABILITY IDENTITY MUMEER OF

i el el o

|5 |ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL QFFICE (IF ANY} OF
CORPORATE DEETOR)

101, JAGDAMEA APARTMENT SECTOR 13, ROHINI
DELHI -110085

& |DATE OF CLOSURE OF INSOLVENCY
RESOLUTION PROCESS

241k September 2019

7 |LIQUIDATION COMMENCEMENT DATE
0F CORFORATE DEETOR

Jith Nowember 2019

8 |NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIZUIDATOR

Name - Pioja Garg

Address - 75/, East Patel Magae, Delbi - 110008
Emiad Id - cagargpooja@gmail.cem

Tedephone Number - BB11551533

Ren. No.-IBRIIPA-DITAP-PD1ISEIZ018-19(12 100

g |LAST DATE FOR SUBMISSION OF CLAIMS |Z6th December 20718

Motice i hereby given that the Honble Mationad Comgany Law Tribunal, Delhé Bench has oedered the
cammencament of bguidation of the 53 ELECTRICAL & ELECTROMICS PRIVATE LEMITED on 26th
Movember 2079

The stakeholders of 53 ELECTRICAL & ELECTRONICS FRIVATE LIMITED are hereby calied wpon to

applicable rules made thereunder, the Securities and Exchange Board of India (Delisting of Equity Shares) Regulation, 2009
{"Delisting Regulations”) and the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, including any statutory modification{s), amendmenti(s| or re-enactmentis} thereof for the time being in force
and as may be enacted hereinafter, Minda Finance Limited | “the Company”) has completed:

1) The dizpatch of postal ballot notice along with the postal ballot form, through electronic mail to the shareholders whose
email |05 are registered with the Company| depositary participants as on 15 November, 2019 {*Cut-off date™;

20 The dispatch of the postal ballot notice &long with the postal ballot form and self-addressed postage pre-paid business
reply envelop to the other shareholders (i.e. shareholders whose email 1Ds are not registered], on Friday, 28 November,
2019 for seeking the approval of its shareholders for voluntary delisting of the equity shares of the Company from BSE
Limited in accordance with Hegulation 8{1)(b} of the SEBI [Delisting of Equity Shares| Regulations, 2003, by way of a
Special Resolution through postal ballot including voting by electronic means ("Remote e-voting ).

A shareholder whose names appear on the Register of members/ list of beneficial owners as on 15 November, 2019 (*Cut-off
date”) will be considered for voting by way of the physical postal ballot form or remote e-voting. A person who is not &
shareholder as on 15 November, 2019 should treat this notice for infarmation purpase anly. The shareholders can opt for only

ane mode of voting i.e. either by postal hallat form or through e-vating.

Mr. Shailendra Kumar Roy (Mambership No, A25823, CP No. 11738), Proprietor of M/s. Shailendra Roy & Associates, Company
Secretaries in Practice, New Delhi, has been appointed as the Scrutinizer to conduct the postal ballot process and remote
a-voting in a fair and transparent manner ("Scrutinizer”). The Company has engaged the services of Link Intime India Private
Limited {“LIIPL") for remote e-voting. The voting through postal ballot form and e-voting will commence from Wednesday,
4 December, 2019 at 9:00 A.M. (15T) and will end on Thursday, 2 January, 2020 at 5:00 BM. {IST). The remote e-voting shall be
disabled thereafter by LIPL. The postal ballot form, duly completed and signed by the shareholder(s] should reach the Scrutinizer
nat later than 5:00 PM. (IST) on Thursday, 2 January, 2020 at the address Mr. Shailendra Kumar Roy, Scrutinizer,
Clo Mis. Minda Finance Limited, Regd, Difice: B-64{1, Wazirpur Industrial Area, Delhi- 110052, Any responses received after this

date will be treated as if the same has not been received.

The Notice and postal ballat form are also available on the website of the Company www.mindafinance.cam. Shareholders who
have not received the postal ballot forms may eather download from wwww.mindafinance.com or waasinstavoteinkintime.co.an
or can apply for duplicate form through an email to lalitk@mindagroup.com or enotices@linkintime.co.in if so required. However,
the duly filled in duplicate postal ballot form should reach the Scrutinizer before 5:00 BM. (I5T) on 2 January, 2020.

The results of the Postal Ballot would be announced on Saturday, 4 January, 2020 at 3:30 M. {IST] by the Chairman & Whole-
time Director of the Company or in his absence, the Company Secretary of the Company, at the registered office of the Company
and to be intimated to the Stock Exchange and also displayed along with the Scrutinizer's Repart on the website of the Company
www.mindafinance.com, For any grievances| queries connected with the vating by postal ballot including voting by electronic
means. Shareholders may contact the Company Secretary at lalitk@mindagroup.com or write to him at the registered office of

the Company.

Place: Defhi
Date: 289 November, 2018

T

DEBTS RECOVERY TRIBUNAL-III,

4" FLOOR JEEVAN TARA BUILDING, PARLIAMENT STREET, PATEL CHOWK, NEW DELHI

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993
CD No. 1. Sandeep Sharma, S/o. Gopi Ram Sharma, L-105, Ground Floor, Block-L, Kirti Nagar, Delhi.
CD No. 2. Som Wati Sharma, S/o. Gopi Ram Sharma, L-105, Ground Floor, Block-L, Kirti Nagar, Delhi.

For and on behalf of the Board of
For Minda Finance Limited

Sdf-
Lalit Khubchandani

Company Secretary & Compliance Officer

SALE
PROCLAMATION
NOTICE

) /]

DELHI

5. | Addrass of the regislerad office and principal

. '|I"|EI'.Ii'-"Er'IE:.' commencament dabe in respec]

8. |Nameand ragestrabion numbsarofthe

4. | Addrass and e-mail of the intarim resaludion

UTDA0 DL 2 IPTC 248085
_;Idlr*lh:‘-:ahur Mo ol corparabe debiar )
B-82, Budh “ihar Colony, Badanpur, Maw Dalhe
South Delhi-110044, IN )

Dabe of Order | 137 Seplember, 2019 (Dale of
raceipt of Order by IRP: 28° Nowember, 2015}

11" March, 2020

| office (if ary) of carparate deftar

| of carparate deblor

7 :Ealimazedda:e::fcl::a.urﬁafirr&ﬂmrtr,l
| rescutkon process

Nargsh Kumar Bhulani

| in=olvency professional scfing as interim IBEIIFA-DO2NP-HO054 72097 -201811673

{ resalution professional

| B-603, Piot No 12 A, Sactar-7. Dwarka, Happy

Home Apariment, Dwarka, Mew Delh-110075

Email ID; naresh101@emall com

1203, Vijaya Building, 17, Barakhamba Road,

Cornaught Place, Maw Dalhi-110001

': prafessional, as registared with the Board

| EI fAddrass and e-mai 1o bausad far
| correspandance with the mterm rasolubon
| professional E-mail iD:ip jnsinfratechigigmai com
11. | Lag! daba for submission of caims 12" Dacamber, 2119
12.1: Cla=ses of creditars, if ey, underclause (k) |NA
| of sub-zachon (§4) of section 21, ascertaned
jIJg.: the intenm resslulion professonal
13.) Namas of Insowancy Prafessionals identified | NA
| b2 actas Authorised Representative of
| credilors ina class(Three names for each class)
14 (a) Ralevant Farms and 1a) Refavant forms can ba downloadad from:-
| (b} Details of authorized representatives are | Weslink:  hetps:\Fraew.ibbigovinfomedownlcads
availabheat b A,

| Place ; New Dalhi

Potice is heraby given that the National Company Law Tribunal has ordered the commencement of a
comorete insolvancy resaluion process of the JMS Infratech Private Limited on 13 Segtember, 2019

The creditaors of JNS Infratech Private Limited, are bareby called upon to submit their clams with
praal on o before 127 December, 2019 1o the interim resoluton professional al he address
menfaned againstentny Mo, 10

The financial crediors shall submit their daims with proafby elecironic means anly, AR ofher creditors
riay subent e claims weth prool in parsan, by postor by aleclronic means.

Submission of fal=a ar misleading praods of claim shad atiract panaltias.

Date - 29.11.2019

Sdl-
Maresh kumar Bhutani
Regn. Mo, : IBEVPA-GDIP-NOOS4T 201 T- 201811673

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insalvency and Bankruptcy Board of India (Insclvency Resolution
Process for Corparale Persons] Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF CROSS ROAD BUILDCON PRIVATE LIMITED
1.{Mame of corporate debior Cross Roat Buldoon Private Limited

2.| Date: of incorporation of corporate debfor | 31.05.2012
3. Autharity under which corparate gebior is Ral-Delhi
{ncorparated | regisiensd )
4. Carporale [dardty Mo J Limstad Lishikty LMEZ20I0L 201 FFTC2IETAE

| ldantfication Mo. of comporate debilor
5.\ Address of the regstered office and
|nrincipal office (if any) of comorate deftor
6.{ Insolvency commencement date in respect

950, AD Block Shalimar Bagh, Opposite All
Heaven Banquet, Dekhi 110088 -
06.19.2019 [Qrder copy received by IRP a2

_|ofcorporateceblor | on28.11.20%0 thraugh OC)
1 .{Estimated date of clasure of insaleency 06.05.2020
Irasolution procass

CA Devendra Ladha
[BEIPS - OAPPOT1 220181511614

B |Rame and reqisiration nurmber of the
|nsolvancy profassional acting as interim
|rasolution professional

Whereas you has/have failed to pay the sum of Rs.33,52,131.33 (Rupees Thirty Three Lacs Fifty Two Thousand One Hundred
Thirty One & Paise Thirty Three Only) payable by you/him as per recovery certificate in OA. No.268/2017/DIRT-IIl, Delhi Dated
16.01.2019, issued by the Presiding Officer, Debts Recovery Tribunal, Delhi, and the interest and costs payable as per recovery

certificate.

And whereas the undersigned has ordered the sale of property mentioned it the Schedule below in satisfaction of the said certificate.
And whereas a sum of Rs.33,52,131.33 (Rupees Thirty Three Lacs Fifty Two Thousand One Hundred Thirty One & Paise Thirty
Three Only) along with incidental expenses and interest thereon @12% p.a. simple from the date of filing of the OA i.e. 28.03.2017

jointly and severally, tillits realization in full are due against you/CDs.

Notice is hereby given thatin absence of any order of postponement, the said property shall be sold on 04.01.2020 between 03:00 PM tg
04:00 P.M. (with auto extension clause in case of bid in last 5 minutes before closing, if required) by e-auction and bidding shall take
place through "On line Electronic Bidding" through website:-M/s. C1 India Pvt. Ltd. Udyog Vihar, Phase-2, Gulf Petrochem
Building, Building No. 301, Gurgaon, first Floor, Haryana-122015, Help Line No +91-124- 4302020/21/22/23/24, Mob

09813887931, e-mail ID: support @bankeauctions.co.

For further details/inspection of the property, the intending bidder may contact Recovery Cell of DRT-III, Delhi.
The sale will be of the property of the defendant above named as mentioned in the schedule below and the liabilities and claims
attaching to the said property, so far as they have been ascertained, are those specified in the schedule against each lot.
The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is satisfied by the sale of a portion
of the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before any lot is
knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs have been paid to the

undersigned.

No Officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire of
attempt to acquire any interest in the property sold. The sale shall be subject to the conditions prescribed in Second Schedule of the

Income TaxAct, 1961 and the rules made there under and to the further following conditions.

The particulars specified in the annexed schedule have been stated to the best of he information of the undersigned, but the
undersigned shall not be answerable for any error, mis-statement or omission in this proclamation.

The reserve price below which the property shall not be sold are:

S. No. Property Description

Reserve Price/EMD

(i) | Property bearing No.L-105, Ground Floor, Block-L, Kirti Nagar, Delhi.

Rs.1,51,55,000/- EMD Rs.15,15,500/-

2. The amount by which the biddings are to be increased shall be Rs.1,00,000/- (Rupees One Lac Only). In the event of any dispute
arising as to the amount of bid, or as to the bidder, the lot shall at once be again put up to auction.
3. The highest bidder shall be declared to be the purchaser of any lot. It shall be in the discretion of the undersigned tq
decline/acceptance of the highest bid when the price offered appears so clearly inadequate as to make itinadvisable to do so.

4. EMDs shall be deposited by 02.01.2020 by way of DD/pay order in favour Recovery Officer-Il, Debt Recovery Tribunal-lIl, Delh
to be deposited with Recovery Officer, DRT-lII, Delhi in sealed cover. EMD deposited thereafter shall not be considered for

participationin the e-auction.

5. The copy of PAN card, Address proof and identity proof, E-mail ID, Mobile No. and declaration if they are bidding on their own behalf orf
on behalf of their principals. In the latter case, they shall be required to deposit their authority, and in default their bids shall be rejected. In
case of the company copy of resolution passed by the board members of the company or any other document Confirming
representation /attorney of the company and the receipt/counter file of such deposit should reach to the said service provider or CH
Bank by e-mail or otherwise by the said date and hard copy shall be submitted before the Recovery Officer-Il, DRT-III, Delhi.
6. Unsuccessful bidder/s are directed to file an application along with identity proof in the Registry of DRT-III on or before the schedulg
date of hearing of the RC for refund of their EMD which shall be refunded on the schedule/subsequent date of hearing of the RG

accordingly.

7. The successful bidder shall have to deposit 25% of his final bid amount after adjustment of EMD by next bank working day i.e. byl

3:00 P.M.in the said account as per detail mentioned in para 4 above.

8. The successful highest bidder shall deposit the balance 75% of final bid amount on or before 15th day from the date of sale of the
property. If the 15th day, is Sunday or other Holiday, then on the first bank working day after the 15th day by prescribed mode as stated
in para 4 above. In addition to the above the purchaser shall also deposit poundage fee with Recovery Officer-Il, DRT-IIl @2% upta
Rs.1,000/-and @1% of the excess of said amount of Rs.1,000/- through DD in favour of The Registrar, DRT-III, Delhi.
9. In case of default of payment within the prescribed period, the deposit, after defraying the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or the amounf
deposited. The property shall be resold, after the issue of fresh proclamation of sale. Further the purchaser shall also be liable to make
good of any shortfall or difference between his final bid amount and the price for which itis subsequently sold.

10.The property is being sold on" AS IS WHERE IS AND AS IS WHAT IS BASIS".

11.The undesigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at any time withouf

assigning any reason.

8.1 Aodress and e-mal of the interm resolution
|professional, as registerad with the Board Bagh, Mew Delhi- 110005

cadklodhaligmai.com

Office Mo 108, Tst Floor, BAM, WEA, Karol

Hagh, New Dalhi- 110005

Email-rp crossroatiBgmail com

1122019 |14 days casculabad Tram the date

of raceiving onder be 28.11.2019)

10, Aridress and e-mai 10 be used for
|carrasparclence with the intarm resaluSion
|profassional

11.|Las data far submission af daims

12.|Classes of craditors, if any, under clause () | Mot Avaitable & per information avaitabha
|of sub-zection (64) of section 21.ascerained | with IRP
{oy the intenim resaluon professionzl
13, |Mames of Insolvency Professionas
|identified ba asl as Authonsed Represantalive
| of credibors in a class [Three names far
Jiea:u Cla5s)
4 1{a) Ralevant Forms and
[b) Detatds of authonzed representatives
are avaikable st
Makce 5 hamby given Tt the National Conrngeny Law Tribunal has ordered the commenceman of a coporate
mscewancy resolution proeess of the Cross Road Buildeon Private Limited on 03.11.2018,
The craditers of Cross Raad Buikdcon Privale Limited, are hercty called upon to sutemit their daims with proof
o ior bedore 11123048 to the interm resolufion: professional &t the address mentionad againsi anfry Mo, 10.
The Imancal cradiors shal submil ther clams wih prood by alectonic means anly. All ofhér cradibors may
suibsmn oz clams with peocd in person, by provsd o by dectnam mesr
A frencial creditor befonging o 2 cless as Isled against e eniry Mo 12, shall indicate its choice of autharized
represanizive fom amang e fres msokency professiona’s ised aosinst enfry Mo 13 to aoi 25 authorized
rapresantaiva of e class [NIL) in Form CA.
Submission of false or seading proals of claim shall alract penalies.

Nat Awailable &s per information availabie
wikh IHP

Wablink nittps: b gov.inhoma’downdoads
Phiysical Addrezs: KA

Dewendra Kumar Lodha
Interim Resalution Prafessional
IBEVIPA - B01IP POAT1212018-19111814

Date: - 30,11.2019
Flace: - New Delhi

dona Simeia aas (@] punjab national bank

] ..:"| ..!'| T Wela ! fire neme pow ceo HEANK opa

CORPORATE OFFICE, PLOT NO.4, SECTOR 10, DWARKA , NEW DELHI, PIN:110075

. i i NoJf Description of the property to be sold with the name| Revenue Assessed Details of any othef Claims, if any, which have been
bnit & peodl of their cl before 261k Ducember 2018, to 1he kauidates 3t the add P property y ’ ’
on August. 29' I-!e.ls rﬁ'n:lentlilnrredu;:clamrimn:ﬂc. e o e———— |°f ofthe co-owners where the property belongs to| upon the Property of Encumbrance tq put forward to the Property, and
currently in judicial The financial creditees shall submit their proof of cisims by electronic means only. All other stakeholders Y defaulterand any other person as co-owners. any partthereof which property i4 any other known particulars
: may submit the proof of claims in persan, by postor by alectronic means. liable bearing onits nature and value.
custody in the case The Prescribed Ferms may be downloaded from https:|(ibbi.gev.infhome|downloads . 1.| Property Bearing No. L-105, Ground Floor, Block-L
[T Submission of false pr miskeading praofs of elaim shall attract penaltiss. ! Kirti N Delhi ’ ’ ’ Not available Not available Not available
Mame of the Liquidstaor : Sl- irti Nagar, Delhi.
o c 5 Pooja Garg - -

Special  judge ~Arvind | |, oo oy 2010 BBI Regisiration No, - BBITPA.001/IP-PO1355(2018-19/12100 g > Civen under my hand and seal on this 24th day of October, 2019, (VIKASH JAITLY)
Kumar issued notice to Place: DELHI Liguidatar in the matter of 53 Electrical & Flecironics Private Limited | Bt RECOVERY OFFICER-IIl, DRT-IIl, DELHI
the ED and directed it TS :
to file a reply by Ms Capital Wizard Stock Broking Pvt Ltd un ﬂh mtlﬂnﬂl. bnnt . =

8/200, Sector-3, Rajender Nagar, '. F" ]
November 30. Ghaziabad (UP)-201005 B e AR Al Possession Notice (For immovable Property)

The ED had last . ~ NOTICE . 41, s
month filed =) Notice is hereby given that the following depository | | punjal Mationatl Bank! the Authorized Officerns of the Punjab Mational Bank under the Securitization and Reconstruction of Financial Assets & Enforcement of Sacurity Intersst

chargesheet against
Puri and company
Moser Baer before Spe-
cial Judge Sanjay Garg
and the court is sched-
uled to take up the mat-
terlaterin the day.

The ED had arrested
PurionAugust 20.Heis
currently in judicial
custodyin the case.

Puri is also in judi-
cial custody in another
money laundering case
related to AgustaWest-
land VVIP chopper
scam.

participant of the Central Depositories Services of
India Limited has requested for the surrender of its
SEBI Regn. No.

SL. NamSF?f the | SEBIRegn. FiIIli_r?StCDoitwe ra()irr1ts Security Interest Enforcement) Rules, 2002 on 25.11.2019. The borrower's iguarantor's imergagor’s attention is invited te provisions of sub-section [B) of section 13
NO ; . No | 9 P of the Act in respect of time available to redesm the secured assets, The bormowen's in padicular and the publicin generad s hereby Cautianaed nod bo deal with the properiylies
1. g:p'LalBW';?rd IN-DP-294-| December 29,|| | and any dealing with the prapartylies will be subject to the charge of Punjab Mational Bank for the amounts and interest thersan,
ock Broking| 2016 2016 sr. B : o Symbel;
r.|Branch| HName of Account Name of Borrowers : Uate of Demand Notos | [l o Symbok; Name of
Pvt Ltd No| Name & Account No. and address Details of Mortgage Property | § amoun as per Notica | Pessestin nofee A% | Authorized Officed

The constituents of the above mentioned DP| I'y "Te  ipay [SANJU KUMAR| Ms. Neha Mittal Wie Sh. Sanju Mittal A-37, [Residential Fiat First Floor B-28 block- | 26.08.2018 75 11,2019 | Gurudutt
participant are hereby advised to lodge/queries Baraar, MITTAL & MWEHA |Saraswati Lok, Delhi Road, Shyam Enclave, |B measuring 114.87 Sg. Mts bearing JAccount no. Gautarm
complaints immediately, if any, against the above Meerut MITTAL Village Hafizabad Mewala, Meerut City, Uttar|kKhasra Mo 2118 Sarawati Lok Colony, | 1818008 C040 B4S2057773
mentioned DP participant on or before the last Al = Pradesh phase 15t Delhi Road Mesarut 01165 is Rs, 19.33,685)- (Rupees Ninetesn

. . . 1B1E0ONCO40011685 | Sh. Sanju Kumar Mitial S/e Sh. Ramdas Mittal A- |belonging o Sh, Sanju Kumar Mittad | © 0 P55 Sr2 J=esiamsisls AR e
date of filling complaints and it shall be deemed 131E000000000303 |37, Saraswati Lok, Delhi Road, Shyam Enclave, |Sic Sh. Ramdas Mittal And Ms_ Neha Lakh Thirly Threse thausand e hundred eighl

that no such complaints/queries if any shall be
deemed to have been weaved exist against the
above mentioned DP participant.
The complaints/queries please contact compliance
officer Mr. Rajesh Raturi phone no.0120-2655009,
9810322535. Email Id: info@capitalwizard.in
For Capital Wizard Stock Broking (P) Ltd.
Anil Kumar Goswami (Director)
Place : Ghaziabad Date: 30/11/2019 |

Mo, 2002, and in edercise of powers conferraed under Sechon 13 read wilh the Secuily Inderest (Enfaorcement) Rules, 2002, issued demand nolicer’s on the dates mentionad
against sach actount calling upan the respective borrower’s to repay the amount as mentioned against sach account within G0 days from the date of notice(s) date of receipl of
the said notice(s). The borrower having failed to repay the amount, notice is hereby given to the bomower and the public in general that the undersigned has taken
Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 of the

Village Hafizabad Mewala, Mearut City, LUttar
Pradesh

Sh, Sanju Kumar Mittal 3/o 5h. Ramdas Mittal,
Meha Mittal Wia Sh Sanju Mittal B-23 Block-b
Shyam Enclave Village- Hafizabad Mewala Meerut
LLP.-2500:02

Ms, Indra Gupta (Guarantor] Weo Avimendra
Kumar 502, Indira Nagar =l , Maaerut

hdittal Wio Sh Sanju Mittal

Bounded: East: 257 Flot no, B-28 on
Graurnd Floor, Wesh 257 Open 5pace
on ground Noor! Rasta, Merth: S4'6°
Fiot no. B-27 on Grownd Floor, South:
4% Plot np. B-2% on Grownd Floor

five Only) as on 30-06-2019 plus interest &
other charges from 01-06-2019 and in accownt
T818002000000303 iz Rs. 12,39,600.00 (Rs.
Twizlvr Lakh Thirty nine Thowusand Six hundred
only] &8 on 30=-06-2018 plus interes] & ather
charges from 01-068-201 9 untd payment in full

Date 29.11.2019

Place: Mearut

Authorized Officer

ORDER
ORDER OF COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS HEADED BY,
EXECUTIVE DIRECTOR OF THE BANK AND CONSISTING OF FOUR GENERAL
MANAGERS AND ONE DEPUTY GENERAL MANAGER IN RESPECT OF M/S KOYAL
ONLINE PVT.LTD AND ITS DIRECTORS SHRI RAJBIR SINGH,SHRI NARENDER
KUMAR AND SMT. ANITA DUHAN,ACCOUNT AT N46,CONNAUGHT PLACE,NEW
DEHI,SINCE TRANSFERRED TOARMB, DELHIBRANCH OF PNB
The proceedings before the above Committee on Wilful Defaulters related to the identification
process of 1. M/s Koyal Online Pvt. Ltd., 21/40, 3rd Floor, Old Rajinder Nagar, New Delh
110060, And other address at S-29, Okhla Industrial Area, Phase-Il, New Delhi And itg
Directors : 2. Shri Rajbir Singh, 21/40,3rd Floor,Old Rajinder Nagar, New Delhi-110060
3. Shri Narendra Kumar, 21/40, 3rd Floor,Old Rajinder Nagar, New Delhi-110060 And othe
address at S-29, Okhla Industrial Area, Phase-Il, New Delhi 4. Smt.Anita Duhan, S-29, Okhlg
Industrial Area, Phase-Il, New Delhi, And other address at 21/40,3rd Floor,Old Rajinde
Nagar, New Delhi-110060. as Wilful Defaulters in terms of extant Bank's Guide lines, based
on the RBI guideline laid down vide Master Circular no. DBOD no.CID.BC.22/20.16
003/2015-16 dated 01.07.2015 relating to declaration of wilful defaulters so as to ensure tha
no further bank finance is available to such defaulters.
Itis observed that in the given account, M/s Koyal Online Pvt.Ltd. was sanctioned Cash Credi
facility of Rs.0.40 Crore on 12.10.2009, which was enhanced to Rs.1.00 Crore on 25.05.201(
An additional Cash Credit facility of Rs.0.35 Crore and BG limit of Rs.0.16 Crore was alsd
sanctioned on 30.06.2011. Besides guarantee obtained and mortgage of certain property, the
borrower created hypothecation of stock through its Directors.The above borrower defaulted
in payment of interest/installments due to which the account has been classified as NPA with
outstanding of Rs.1.44 Crore , as on date 31.03.2012.
In view of the conduct of the borrower Company and its Directors, the above account has alsg
been identified for declaration as 'Wilful Defaulter' and a notice dated 20.08.2015 was sent tq
the borrower Company M/s Koyal Online Pvt. Ltd. as well as to its above Directors
responsible for looking after the affairs of the said borrower Company and involved in events
of default to rectify defects to avoid declaration as 'Wilful Defaulter'.
Pursuant to the said notices dated 20.08.2015, neither any reply or representation were
received from the borrower Company and its Directors/Guarantors, nor the defects were
rectified . Hence, the process of declaration of Wilful defaulter was initiated against them.
In the process, the facts were placed before the above said Committee on Wilful Defaulterg
chaired by Executive Director, who after going through the facts of the matter, evidence or]
record found that there are events of wilful default committed by the captioned borrower ang
its Directors and show cause notices dated 25.07.2019 were sent to above-said obligants
informing the reasons for classifying the said persons as "Wilful Defaulters", which inter-alig
reads as under:-
"Siphoning of Funds "
They were also informed, if they so desire , they can make a representation to the Bank within
15 days from receipt of notice, as to why they be not classified as wilful defaulters.
1. Inspite of service of the said show cause notice(s),no reply/representation was/were madeg
by the Borrower Company and its above mentioned partners . Therefore, in terms of extan
Bank guidelines referred to above, the above Committee chaired by Executive Director, afte
due consideration the above said facts, passed an order on 07.10.2019, recording the fact o
wilful default committed by the following persons, i.e you as "Wilful Defaulters", for the cogen
reasons
"Siphoning of Funds -As per visit report dated 17.01.18 no stock was found and no unit existeg
at the place. Further it has been reported that during financial year 2009-10, credi
summations in the account were Rs. 0.75 crores against the sales of Rs. 3.43 crores. Alsg
during financial year 2010-11, credit summations in the account were Rs. 4.62 crore agains
the sales of Rs. 8.15 crore and during financial year 2011-12, credit summations in thg
accountwere Rs. 2.02 crore against the sales of Rs. 10.59 crore”
1. M/s Koyal Online Pvt.Ltd. And its Directors 2. Shri Rajbir Singh 3.Shri Narender Kumar 4
Smt.Anita Duhan However, you are free to make a written representation against the above
order of identification Committee, within a period of 15 days to the Review Committee headed
by the MD & CEO of the Bank at the following address : Punjab National Bank, Sastra
Division, Corporate Office, Plot No.4, Sector 10, Dwarka , New Delhi, PIN:110075 .
Yours Faithfully,
(J.R. Rath) Dy. General Manager, Sastra Division, HO: New Delh
(On Behalf of Committee for identification of Wilful Defaulters)
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